ACTION TAKEN REPORT ON THE SECOND REPORT OF THE
SIXTH STATE FINANCE COMMISSION

1. All Local Governments should prepare a GIS map indicating the revenue bases and
make it a public document. (Para 2.79)

Action taken
The recommendation is accepted.

2. There should be absolute tax transparency. The list of taxpayers, other revenues,
and the details of their tax including their over-dues should be generated
automatically. These details are to be made available for public scrutiny on the
website of the Local Governments with linkages to the website of Local Self
Government Department (LSGD). (Para 2.80)

Action taken
The recommendation is accepted.

3. Facilities for e-payment of all dues to Local Governments should be provided.
(Para 2.81)
Action taken
The recommendation is accepted.

4. Kudumbashree units could be assigned the task of collecting dues.  (Para 2.82)

Action taken

The Local Governments have its own arrangement to collect dues.
They may be left free to decide whether the service of Kudumbashree units be
made use of or not.

5. Kerala State Audit Department should conduct tax audit, which will focus on
efficiency of resource mobilisation. (Para 2.83)

Action taken
The recommendation is accepted.

1|Page



. Knowingly causing loss of revenue should lead to recovery from person/persons
responsible. (Para 2.84)

Action taken
The recommendation is accepted.

. The Demand Collection Balance (DCB) statement preparation system should be
restored and inspected by the Assistant Directors and Deputy Directors in the case
of Village Panchayats and the Regional Joint Directors in the case of
Municipalities and Corporations. Also, the Director of Panchayats and Director of
Urban Affairs should review the collection once in a quarter. (Para 2.85)

Action taken
The system of preparation of DCB shall be inspected by the Joint
Director (District), LSGD. The Principal Director shall review the collection
once in a quarter. The recommendation is accepted with the above
modifications.

. The Finance Standing Committee should do a detailed review of DCB every month
and record its remarks. The Municipal Council / Panchayat Board of the Local
Government should hold quarterly reviews and record its comments and
suggestions. As a kind of disincentive, the names of Local Governments which do
not achieve 90 per cent collection of the demand should be publicized, and a
nominal cut in the non-SCSP and non-TSP Development Fund to the tune of one
per cent be made. (Para 2.86)

Action taken
The recommendation is accepted.

. All Local Governments should prepare a rolling Revenue Enhancement Action
Plan (REAP) with effect from 2022-23 to be presented along with their Annual
Budget. (Para 2.87)

Action taken
The recommendation is accepted.

10. Local Government Revenue Board should be constituted for Local Governments

on the lines of Property Tax Board which was constituted in 2011 but could not be
operationalized. (Para 2.88 and 2.89)
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Action taken
The recommendation to constitute Local Government Revenue Board
is rejected.

11. The Sanchaya Software needs to be overhauled to improve revenue mobilisation.
(Para 2.90 and 2.91)

Action taken
The recommendation is accepted.

12. The issues arising in the new Municipalities and Kannur Municipal Corporation
(formed in 2015) need to be looked into seriously, especially those related to the
collection of arrears in the erstwhile Village Panchayats merged in the urban
Local Governments. As per GO.N0.540/2019/LSGD dated 6/3/2019 the date of
tax revision in Municipalities and Corporations alone have been shifted to
01/04/2016 from 01/04/2013. But in those newly formed urban Local
Governments, this is made applicable by mistake to erstwhile Village Panchayats
which were merged in the urban Local Governments, and heavy losses are
incurred as a result since almost all the Village Panchayats had completed the tax
revision work w.e.f. 01/04/2013 itself. (Para 2.92)

Action taken
The recommendation is accepted.

13. A fast and attentive robust complaint redressal and troubleshooting system /
mechanism to be in place at IKM headquarters and a team to be set up
exclusively for this purpose and all complaints cropping up need to be solved
within hours on receipt by email. Presently it takes days and even months to solve
such issues resulting in severe hardships to taxpayers and officials of Local
Governments. (Para 2.93)

Action taken
The recommendation is accepted.

14. Once all Local Governments have completed the tax revision work, which has to
be done urgently within a fixed time frame (a time frame to be fixed in this
matter) and after finalisation of demand after data correlation and all updation in
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the database, a platform showing the updated real-time data of all Local
Governments may be made available in the official websites of the Local
Governments and LSGD. After this, daily monitoring of the collection can be
made online by the Regional Joint Directors for Urban and Panchayat Deputy
Directors for rural areas as the case may be. (Para 2.94)

Action taken
The recommendation is accepted.

15. Provisions also has to be made to generate the arrear list of all taxes ward/
division wise to make available to the concerned Gram Sabhas / Ward Sabhas
/Ward Committees. (Para 2.95)

Action taken
The recommendation is accepted.

16. Property Tax should be linked to the fair value in rural and urban areas. Before
doing this, a sample study in selected wards, both urban and rural, should be done
to ensure that there is no abnormal average change. Different rates are
recommended for Municipalities/Corporations/urbanized Village Panchayats and
other Village Panchayats. (Para 2.97,2.98 & 2.99)

Action taken
The recommendation is deferred for detailed study.

17. Immediately all Local Governments should complete the ongoing revision of
Property Tax by 31st March 2022, failing which, all the Government grants should
be withheld. (Para 2.100)

Action taken

The recommendation is accepted with modification that the ongoing
revision of property tax shall be completed by 31** March 2023, failing which,
all Government Grants should be withheld.

4|Page



18. From 1-4-2023 revision of Property Tax may be annual, linked to the money
value subject to the condition that it should be not less than 5 per cent.
(Para 2.101)
Action taken
The recommendation is accepted.

19. The decision to limit the increase in Property Tax of certain categories of buildings
may be done away with. (Para 2.102)

Action taken
The recommendation is accepted.

20. Houses above 30 sq.m. may be brought under Property Tax and for houses
between 30 sq.m and 50 sq.m, half of the normal Property Tax alone need to be
collected. (Para 2.103)

Action taken

The recommendation is accepted with the modification that houses
above 50 sq.m. shall be brought under Property Tax and for houses between
50 sq.m. and 60 sq.m., half of the normal property tax alone need to be
collected.

21. Vacancy remission may be limited to 50 per cent of the tax for one building and
if an owner has more than one building, such buildings should attract the full
Property Tax. (Para 2.104)

Action taken
The recommendation is rejected.

22.Un-aided schools should pay tax fixed for houses up to 3,000 sq.ft.
(Para 2.105)
Action taken
The recommendation is deferred for detailed examination.
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23. Tax exemption should be limited to parents and spouses of Armed Forces
personnel either martyred or maimed in action or during performance of duty.
(Para 2.106)
Action taken
The recommendation is rejected.

24. All Central Government properties and companies under the Central Government
should be assessed for Service Charge and tax, respectively, for which a survey

may be done by Local Governments within this financial year.
(Para2.107,2.108 and 2.109)

Action taken
The recommendation is accepted with modification that they shall be

assessed for service charge only.

25. Houses above 3,000 sq.ft. constructed after 1-4-2011 should be classified as
luxury houses and taxed higher. (Para 2.110)

Action taken
The recommendation is accepted with modification that the buildings
with floor area above 3000 sq. feet which are constructed on or after
01/04/2022 will attract 15% of the base tax as additional tax irrespective of
the materials used for flooring.

26. Tax rate of mobile towers may be revised. (Para 2.111)

Action taken
The recommendation is accepted.

27. In order to ensure tax compliance, the method suggested at Para 2.112 may be
followed: (Para2.112)

Action taken
The recommendation is accepted except Sub Para I under Para 2.112.
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28. The limit of writing off arrears of Property Tax which cannot be collected due to
reasons beyond the control of the Local Governments may be enhanced.
(Para 2.113)
Action taken
The recommendation is accepted.

29. Section 241 of the Kerala Municipality Act, 1994 has been omitted vide
amendment in Act 30 of 2009 w.e.f. 07/10/2009 and prior to that it was the duty
and liability of the owners of building to intimate to the Local Governments when
their buildings are demolished and if not they were then liable to pay the tax till
the date of intimation. After this amendment, they have been absolved of this
liability resulting in huge arrears. Hence suitable amendments may be made in
Kerala Municipality Act 1994 in this respect and Section 241 may be
reinstated. (Para 2.114)

Action taken
The recommendation is accepted.

30. Surcharge may be re-named as “Benefits Charge.” (Para 2.117)

Action taken
The recommendation is accepted.

31. The slabs of the Profession Tax may be re-fixed. (Para 2.118)

Action taken
The recommendation is accepted.

32. Entertainment Tax Act may be amended to broaden the scope of entertainment.
(Para 2.119)

Action taken

The recommendation to amend the Entertainment Tax Act to broaden
the scope of entertainment is accepted to incorporate only those items which
are mentioned at Sub Para i, iii, vi and vii under Para No.2.119.
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33. Under GST, Entertainment Tax would also be taxed leading to a cascading effect.
To reduce this, the Commission would recommend 10 per cent as the rate.

(Para 2.120)
Action taken

The recommendation is accepted.

34. The providers of entertainment shall pay registration/renewal charges as detailed
in Table 2.41. (Para 2.121)

Action taken
The recommendation is accepted.

35. Entertainment tax shall be levied in respect of each person admitted or deemed to
have been admitted on payment and the tax shall be due and recoverable from the
proprietor. Details are given in Para 2.122. (Para 2.122)

Action taken
The recommendation is accepted.

36. The share of the Entertainment component of GST received by the State
Government should be passed down to Village
Panchayats/Municipalities/Corporations, using the formula fixed for General
Purpose Fund. Further gap, if any, should be compensated by the State
Government by September in the succeeding year. (Para 2.123)

Action taken

General Purpose Fund has been increased to 4% of net State Own Tax
Revenue (SOTR) w.ef 1-4-2021 from 3.5%. Moreover, the Local
Governments are permitted to levy Entertainment Tax. Hence the
recommendation is rejected.

37. In the case of theatres, issue of tickets and assessment of Entertainment Tax by
the Local Governments should be on the basis of a software. In the case of
multiplex theatres, using their own software, the owner should have the
obligation to provide a bridge software to push the data required by Local
Governments. (Para 2.124)
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Action taken
The recommendation is accepted.

38. The advertisement component under GST may be passed down to Local
Governments. (Para 2.127)

Action taken

In view of increased devolution of General Purpose Fund as
mentioned at decision on recommendation No.36, the recommendation is
rejected.

39. Advertisements erected in the form of boards in public places and in private places
by the side of the roads may be brought under Licence Fee. (Para 2.128)

Action taken
The recommendation is accepted with the modification that only
commercial advertisement boards erected shall be brought under Licence fee.

40. The minimum rate of Service Cess may be fixed at 15 per cent of the property
Tax. (Para 2.129)

Action taken
The recommendation is accepted with the modification that the
minimum rate of service tax shall be fixed at 10%.

41. Levy of Service Charges at least at the rate of 50 percent of the Property Tax
leviable, should be made mandatory for all those buildings fully owned by the
Union Government with effect from 01/04/2022, since all Local Governments are
giving at least one of the services, namely, Sanitation, Water Supply, Street
Lighting and Drainage. (Para 2.130 and Appendix 2.7.4(2) and 2.7.8(5))

Action taken
The recommendation is accepted with the following modifications:
The services like water supply, sanitation and electricity shall be
exempted and services like street lighting, drainage etc shall be included for
levy of service charges. 33% of the property tax leviable shall be charged for
one service, 50% for two services and 66% for more than two services provided.
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42. Rent of buildings let out by Local Governments should be as per the methodology
worked out by the Public Works Department. 25 per cent rebate may be given for
shops rented out to Kudumbashree units and people of disabilities. (Para 2.131)

Action taken
The recommendation is accepted with modification that the Local
Governments shall have the liberty whether to give or not any rebate to any type
of occupants of the building. The maximum rate of rebate will be 10% and
people belonging to SC/ST category and startups will also be eligible for rebate.
The authority to issue Rent Certificate shall vest with LSGD Engineering Wing.

43. Amendments in the Acts and Rules as detailed in Appendix 2.7 and 2.8 required
for filling gaps and ensuring the necessary changes required are recommended.
(Para 2.132, 2.134 and Appendix 2.7, 2.8)
Action taken
The recommendation is accepted in principle and it can be finalised in
consultation with HODs of LSGD.

44. All fines may be enhanced in keeping with the money value and fines for activities
which have huge negative impact on public health or environment should have a
deterrent character with higher increase.

(Para 2.132, 2.133 and Appendix 2.8,2.9)
Action taken
The recommendation is accepted.

45. Local Governments should borrow from commercial banks and cooperative
banks as per the provisions of G.O (MS)No.147/2009/LSGD dated 29" July, 2009
given in Annexe 3.1. To make this G.O. operational, it is suggested that this may
be discussed in the State Level Bankers Committee (SLBC) and a Sub-Committee
of the SLBC set up including representatives of NABARD and the Kerala Bank
along with the representatives of Lead Bank, SBI and other Banks as may be
decided by the SLBC. Director of Urban Affairs and Director of Panchayats could
be invitees to this Sub-Committee. The Sub-Committee may meet the
representatives of Local Governments and come out with a framework for
borrowing. If required, the existing order could be amended. (Para 3.32)
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Action taken
The recommendation is accepted with modification that in the Sub-
committee, the Director of Urban Affairs and the Director of Panchayats shall
be substituted with the Principal Director, LSGD.

46. As Local Governments require permission of Government for borrowing, to vet
the proposals, it is recommended that a State Level Technical Advisory Group is
set up with the LSGD Secretary as the Chairperson with representatives of
NABARD, Lead Bank, Kerala Bank, Executive Director of Kudumbashree and
representatives of the Finance and Planning Departments as members. (Para 3.33)

Action taken
The recommendation is rejected.

47. In respect of annuity-based borrowings, the Commission would reiterate the
recommendation of the Fourth State Finance Commission of Kerala that the
project period should not exceed the tenure of the Local Government as it is not
proper to burden future generations of Local Governments by committing their
funds for re-payment of loans borrowed by the current batch of Local
Governments. (Para 3.34)

Action taken
The recommendation is rejected.

48. The Commission recommended that the amended Local Authorities Loans Act
should be operationalized by setting up the Kerala Local Government
Development Fund as envisaged earlier with the two-part governance structure as
envisaged. The high-level policy body should consist of the following persons:

Minister, LSGD Chairperson
Minister, Finance Co-Chairperson
Secretary, Finance Member
Secretary, Planning Member

CEO, KIIFB Member

CEO, Kerala Bank Member

Head of the Lead Bank in the State Member

Head of NABARD in the State Member

Head of HUDCO in the State Member
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Three Experts to be nominated by the
Government, (preferably the exper.ts Members
should be from among those who are in
the Governing Body of KIIFB).
Presidents of the five Local Government
Associations

Secretary, LSGD Member Secretary

Special invitees

The policies and ideas laid down by the policy making body should be
operationalised by a highly professional Asset Management Company, in which
51 per cent of the equity could be with the Government and the remaining with
public institutions like HUDCO, Kerala Bank, Nationalized Banks and
institutions of excellence. (Para 3.36 and 3.37)

Action taken
The recommendation is accepted in principle.

49. KURDFC should be restructured as an Asset Management Company to
operationalize the KLGDF and should be mentored by KIIFB.
(Para 3.38 and 3.39)
Action taken
The recommendation is accepted.

50. To enable floating of Local Government Bonds, credit ratings of the six
Municipal Corporations should be done. Based on the results, KILA jointly with
the Asset Management Company should prepare an action plan for improving the
credit rating. (Para 3.42)

Action taken
The recommendation is accepted.

51. Considering the ecological situation of the state, preference could be given to
Green Bonds. (Para 3.43)

Action taken
The recommendation is accepted.
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52. Local Governments which are able to float revenue bonds should be suitably
incentivized for which LSGD may come out with a programme. (Para 3.44)

Action taken
The recommendation is accepted.

53. Details of all the borrowings of Local Governments, directly from the banks or
through the Kerala Local Government Development Fund should be in the public
domain including details of repayments. The Director, Kerala State Audit
Department should specifically audit such schemes once in a year and include it
as a distinct Chapter in the Annual Report. (Para 3.45)

Action taken
The recommendation is accepted.

54. Land for the widening of roads and for new roads should be obtained only by
voluntary surrender. (Para 4.14)

Action taken
The recommendation is not accepted.

55. In order to increase encourage voluntary donation of land for public purposes, the
Kerala Land Relinquishment Act, 1958 may be amended to facilitate
relinquishment of land in favour of Local Governments.

(Para4.15 & Appendix 2.7.1(1))
Action taken
The recommendation is accepted.

56. For setting up of facilities in schools, hospitals, and Anganwadis and for providing
help to those in extreme distress, transparent donation campaigns may be
organized. (Para 4.16)

Action taken
The recommendation is accepted.

57. The corpus of the Distress Relief Fund of the Local Government should be
replenished and expanded every year. (Para 4.18)
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Action taken
The recommendation is accepted.

58. Local Governments should hold formal discussions with all the institutions
capable of providing CSR funds and prepare a plan of action either for part funding
or full funding of programmes. (Para 4.19)

Action taken
The recommendation is accepted.

59. To the extent possible, building houses or providing land and houses for the
destitutes like single women, homeless, and persons with serious disabilities and
the terminally 1ll, should be on sponsorship. (Para 4.20)

Action taken

The responsibility of Government to protect destitutes like single
woman, homeless, persons with serious disabilities and the terminally ill
cannot be off loaded to sponsorship of CSR. The present status with regard to
the protection of the above category shall continue. Hence, the
recommendation is rejected.

60. As soon as a Local Government assumes office, it should prepare a Five-Year
Action Plan for mobilisation of voluntary contributions in tune with the
circumstances prevailing in the Local Government. This should be given wide
publicity. (Para 4.22)

Action taken
The recommendation is accepted with the modification that as soon as
the Local Government assumes office, it shall prepare a strategy for
mobilisation of voluntary contribution.

61. There should be an annual day, preferably on Gandhi Jayanthi Day, when
voluntary contributions are publicly acknowledged. (Para 4.23)

Action taken
The recommendation is accepted with the modification that campaigns
shall be conducted from the day of Gandhi Jayanthi to the day of Kerala
formation (Kerala Piravi).
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62. It should be ensured that all voluntary contributions conform to the laws of the
land, particularly, Income Tax Act, FCRA and Law of Contracts. (Para 4.24)

Action taken
The recommendation is accepted.

63. All details of voluntary contributions should be disclosed in the Gram Sabha and
Ward Sabha meetings. (Para 4.25)

Action taken
The recommendation is accepted.

64. Voluntary contributions should be one of the distinct components of the Plan
submitted to the District Planning Committee and its performance should also be
analysed at the end of every financial year. (Para 4.26)

Action taken
The recommendation is accepted.

65. KILA should document innovative public contributions. (Para 4.27)

Action taken
The recommendation is accepted.

66. Government should specially recognize those Local Governments mobilising
excellent voluntary contributions. (Para 4.28)

Action taken
The recommendation is accepted in principle. Mobilization of
voluntary contributions will be made as a criterion for deciding Award for best
local governments.

67. All voluntary contributions should be displayed on the website of the Local
Government. (Para 4.29)

Action taken
The recommendation is accepted.
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68. A highly respected team should do the Social Audit of the utilisation of the
voluntary contributions every year and the report should be publicized.
(Para 4.30)
Action taken
The recommendation is accepted with the modification that KILA and
Social Audit Society shall be entrusted with the duty of conducting Social Audit.

69. Technical Support Agencies may be identified for to facilitate PPP projects related
to local governments. (Para 5.13 & Para 5.14)

Action taken
The recommendation is accepted.

70. A Special Capacity Building Programme should be designed by KILA to train
Local Governments which intend to take up PPP projects. (Para 5.15)

Action taken
The recommendation is accepted.

71. The willingness of Local Governments interested in taking up PPP projects should
be obtained by LSGD after circulating a generic circular note among them and the
response of the Local Government should be referred to the Technical Support
Agency. (Para 5.16)

Action taken
The recommendation is accepted.

72. PPP Cells consisting of the following persons should be set up in the District
Planning Committees.
(1) Deputy Development Commissioner (As applicable)
(2) District Planning Officer.
(3) District Town Planning Officer.
(4) Regional Joint Director, Urban Affairs.
(5) Deputy Director of Panchayats.
(6) Executive Engineer, Local Self Government Department.
(7) Voluntary professionals — At least three.
(Para 5.17)

Action taken
The recommendation is accepted in principle.
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73. An Empowered Committee should be constituted at the State level with the
following members:

i Secretary, Local Self Government Department Chairperson
1 Authorized representative of the Finance Department | Member
iii | Authorized representative of the Planning Member
Department
iv | Authorized representative of the Law Department Member
\4 Chief Town Planner Member
vi | Director of Urban Affairs Member
vii | Director of Panchayats Member
viii | Deputy CEO, KIIFB Member
ix | Authorized representatives of [IM, Kozhikode Member
x | lIT, Palakkad Member
xi | Regional Director of HUDCO Member
xil | A permanent representative of NABARD at least in | Member
the rank of AGM
xiii | Two experts to be nominated by Government Member

The Committee should have the functions mentioned at Para 5.19.
(Para 5.18 & 5.19)

Action taken
The recommendation is accepted with the modification that the
Director of Urban Affairs and the Director of Panchayats shall be substituted
with the Principal Director, LSGD and the IIT, Palakkad be substituted with
the representative of the Kerala Technical University and the number of experts
as per sl.no.xiii shall be enhanced to three. Besides, a member each from the
Departments of Co-operation, Agriculture and SC/ST shall also be included.

74. The compensation to Technical Support Agency / Transaction Advisors should be
paid out the success Fee which should be fixed between 1%-5% of the project cost
or as a fixed amount depending on the project cost and effort. (Para 5.20)

Action taken
The recommendation is accepted.
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75. Independent quality monitors preferably reputed Engineering Colleges and
Management Institutions should be given the task of monitoring the performance
of the bidder in relation to the conditions of the bid including quality of
construction. (Para 5.21)

Action taken
The recommendation is accepted.

76. 1t is necessary for the Local Self Government Department to monitor the progress
right from inception. (Para 5.22)

Action taken
The recommendation is accepted.

77. The Building Tax may be made a Local Government tax. (Para 6.6)

Action taken

Government have already rejected similar type of recommendation
(Recommendation No.l14 in the First Report of the Sixth State Finance
Commission). Hence, this recommendation is also rejected.

78. The Commission would recommend that General Purpose Fund be distributed
based on a formula giving equal weightage to population and distance from per
capita Own Income, the details of which are given in Appendix 6.2. (Para 6.12)

Action taken

Government have already decided on Recommendation No.28 in the
First Report of the Sixth State Finance Commission that the present system in
the case of District Panchayats and Block Panchayats, ie., 12 % increase
over the previous year, would continue and the remaining amount would be
distributed among Village Panchayats, Municipalities and Municipal
Corporations based on population only. A Special Grant at the rate of Rs.15
lakh each will be given to six Village Panchayats, viz., Erumely, Chittar, Ranni-
Perunad, Vadasserikkara, Seethathode and Naranamuzhi around Sabarimala
and Rs.25 lakh to Guruvayur Municipality from the total provision of General
Purpose Fund available to all Local Governments.
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79. For General Purpose Fund, in order to avoid “minus Village Panchayats,” a
revised formula is recommended to be implemented from 2022-23 in respect of
Village Panchayats, Municipalities and Corporations. (Para 6.14)

Action taken
An amount of Rs.10 crore available to Village Panchayats and Rs.5
crore available to Municipalities under General Purpose Fund (GPF) shall be
set apart as Gap Fund for Village Panchayats and Municipalities respectively.
The manner in which the gap to be calculated as recommended by the
Commission is accepted.

80. The formulae for devolution and the earmarked share of Local Governments for
the period from 2022-23 are recommended in order to adhere to the provisions of
the Action Taken Report on the First Report of the Sixth State Finance
Commission. (Para 6.17)

Action taken
The recommendation is accepted. Health Grant shall be subsumed as
part of the Development Fund. Since Health Grant is a specific purpose Grant
based on local needs it shall be kept unallocated in the General Sector Fund
and be devolved among the eligible Local Governments.

81. A planning methodology involving Local Governments is recommended for the
Health Grants from the Fifteenth Finance Commission. (Para 6.20 and Para 6.21)

Action taken

There are already State Level and District Level Committees in
connection with Health Grant. These committees have to function in line with
the broad guidelines issued by Government of India from time to time. The
State Level and District Level Committees have representatives from various
tiers and levels of Local Governments as well as Local Self Government
Department. In the State Level Committee, representatives of Municipal
Corporation, Municipality and District, Block and Grama Panchayats are
incorporated. The Principal Secretary, Health and Family Welfare
Department is the convener of the Committee. The DMO, Health is the
convener of the District Level Committee which has representations from
Municipality and all tiers of Rural Local Governments. Moreover, the District
Level Committee is a sub-committee of the District Planning Committee.
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Thus, due representation from both LSGD and Health and Family Welfare
Department besides Local Governments are ensured in the various
committees for monitoring the Health Grant as per 15" Finance Commission

Award. In view of these, the recommendation is rejected.
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ODDEQETRDIIE af)an CRENDICRINS (olnIoBUD @D lts@lg).
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QIBaUOQAUTLIMAQYe ODINOM MIBQYaOEMaJeEIN®I QllLdHaIMoe 6 2IGQYEMRMIET).

(6uemwle: 4.26)
MSals]

Blnlodue mo(/ﬂ@(a?_%/.
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69. @0ERUWTlH: MBHBITBBHSRIW] NITWE]S  Oald® - VIOl
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X | @I¥lemIS ©af).e)af).af)e OM @@IMIW] @0
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CRENDIEWIOS (olnldBU0 @00 ld®]a.

74. CJOBYP DHWQOS 1% QJO@ 5% QUOCWSS DHEWI GIIVH DHEQWo
(@WONEOMQo @RSITLAIMEAIFOD 3@ Mlual® D:HEWI TUGMY adlrvLow]]
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(6uermuwls, 6.6)
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QlnOlooled  mlan”  al@@e9s] @l  YMITVInjoellGlt LD  LIEyI
QilnOlolod mlan” @PerYes9s] @aitye Qilsqy mle@m@d anene” (Gap Fund)
DDONDF s ITBODIYNDIIEID. QUISY BLoENLDILBNNDINT) B2 NUF Ui
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